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Name of MM –-– T-

--– –l
Link Name of MM

Ms. Komal Garg, Ld. MM

(Mahila Court)1 11 FF, Main Building

-–L–=.AWbTW
Ms. Akrid Mai

[-i Ms. Anamika, Ld. MM

14, FF, Main Building

! i 18, FR Mair, B„adi„g

F 13, FF, Main Building
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Sh. Tbshar Gupta, Ld. MM

121 FF, Main Building
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i 4 1 Ms. Manu Shree, Ld. MW
[
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5 IMs, Tbrunpreet KaurJ Ld. MM

17F F, Main Buildhg
34 , Lock up Main Budding

Sh. Kapi1 Gupta, I,dm

061 GF, Main Building

'®VNW>
Ms. Shivai+;a==m

(Mahila CourDJ 19 FF, Main Building

Sh. Bha&U
20, FF, Main Building

a=11:Bee:gIrl=T=eT;::::?f Lila Ma©sna fes (New Dehi DishIct) hncdodng at Rouse Avenue Court Complex

Name of MM
" ' M= = W-FU, W.= =

Link
Name of MM

Ms- Allan Rais Khan, Ld. MM (M A:laRoom No 401 dh Floor R( IUSe Avenue
Court Complex, Ne it Delhi.

Sh. Sahil KhurmiEI 02)MM &I Act403Room No 4lh Floor Rouse Avenue
Coun Complex, New Delhi.
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1. Whenever any MM is on leave or busy in remand proceedings m HospItals etc. or is not available due to any reason

her/his work shall be looked after by the Link Magistrates shown agaInst her/his name in the opposite column. In case

both the said MMs are on leave or not available for similar reason, the MMs whose name is mentioned immediately
below the name of the MM concerned shall work as next link MM and shall look after the work of court of MM whose
name Ends mention above her/his name. In case even the next link MM mentioned immediately below the name .of

concerned MM on leave or similarly not available, the MM whose name frnds lnenaoned immediately below thereafter

shall work as next link MM for such duration and so on & so forth. The two MMs mentioned in the first horizontal line
shall be deemed to be MMs placed immediately below the two MMs mentioned in the last horizontal line in the roaster
for the above purpose. Further, in case all the Link MMs in vertical line are not available due to any reasafI and at the

same time the Ist Link MM is also not available, the MM whose name is mentioned immediately below thd\of Ist Lin!
MM shall work as next Link MM of the concerned court and so on and so forth. In case all the Ld. MMs, hrentioned
in the above table are not available, the Court work of those Courts will be looked after by the Duty MM of the
day

I

2. Whenever any Ld. MM who is scheduled to hold physical hearulg u ' terms of Roster issued by D&SJ/PHC/NDD
issued by Ld. Principal Distlla & Sessions Judge, is absent bang on ieave, her/hls work shall be assigned by the
undersigned among the MMs available for physical hearing on a gIven day. The intimation of leave must be sent atleast

one day in advance and not later than 10:15 am on the day of duty wIte"e rnnmation/have appIIcation has not been
sent previously to the office of\lndersigned.
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3. Duty MM of the day shall not ordinarily do the work of any Lulk MM on the day of his duty, except when
assigned by the undersigned or in the event mentioned in the para no. 1, 4, 5, 6 and 18 in this Link Roster. If such work
of an officer comes to her/him, it shall be put up before next Link MM of such officer without fonnal marking.

4. In the absence or non-availability or being on leave or otherwise busy with the Administrative work, the Court
work of the undersigned including Miscellaneous Applications of the day, except the wotk referred in para 6 shall be

looked alter by Ld. ACMM-02 in the absence of Ld. ACMM-02 the same shall be looked after by Ms. Al<dti
Mahendru, Ld. MM and the same work shall be looked after by the Dlny Magistrate of the day.
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5. In the absence or non-availability or being on leave or otherwise busy, the Administrative work of the
undersigned shall be looked after by Ld. ACMM-01 and in the absence of ACMM-01, the same be looked after by

ACMM-02, in the absence of ACMM-02, the same work shall be looked after by Ms. Akriti Mahendru, MM in the
absence of Ms. Akrid Mahendru, MM, the same work shall be looked after by the Duty Magistrate of the day.

6. Ld. ACMM.01 shall dispose, all Miscellaneous applications and work pertaining to Court Complaints and cases of
Crime Branch, BOW, Special Cell, Customs Act, CGST Act, Central Excise and in cases of Directorate of Revenue

Intelligence (DRI) as and when the undersigned is on leave or otherwise busy or not available. In the absence of Ld.
ACMM-01, this part of the work will be looked after by Ld. ACMM-02 and in the absence of both the ACMMs, the
same shall be looked after by Duty Magistrate of the day.

7. (a) Both the ACMMs shall work as lst Link ACMM of each other Courts.

(b) in the absence of, Ld. ACMM- 01 or being on leave or otherwise busy with the Administrative work, the
Court work ACMM-01 shall be looked after by Ld. ACMM-02, except the cases of P.S. IGI Airport.
Ms.Anamika, Ld. MM shall work as Ist Link MM of the Court of ACMM.01 for the cases relating to P.S. IGI
Airport and in the absence of Ld. ACMM-02, he shall \york as 2nd Link MM of Ld. ACMM-01 and shall look
after the Court work of Ld, ACIW-01 including the cases mlating P. S. IGI Airport and in the absence of Ms.
Anarnika, Ld. MM the same work shall be looked after by the MM whose name is mentioned immediate below
the name of Ms, Annmlkn, MM and so on and so forth in this Roster.

(c) in the absence of Ld, AGMM. 02 or being on leave or otherwise busy with the Administrative work, the
Court work of Ld. ACIW-02 shall be looked after by Ld. ACMM-01, except the cases of P.S. Vasant Kunj (S)
and R.KPuram. Ms. Manu Shree, Ld. MM shall Iyork as Ist Link MM of the Court of ACMM-02 for the cases

relating to P.S. Va8ant Kunj (S) and R.KBPuram and in the absence of ACMM-01, she shall work as 2nd Link
MM of Ld. ACMM-Q2 and shall look after the court work of Ld. ACMM-02, including the cases of P.S. Vasant
Kunj (S) and R.K.Puram in the absence of Ms, Manu Slime, Ld. MM the same work shall be looked after by the
MM whose name is mentioned immediate below the name Ms. Manu Shree, Ld. MM and so on and so forth.

(d) in the absence of Both ACMMs being on leave or otlierwise busy with some administrative work, work
pertaining to Court Complaints and cases of Grime Branch, BOW, Special Cell, Customs Act, CGST Act,
Central Excise and in cases of Directorate of Revenue Intelligence (DRI) of ACMMs shall be looked after by
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Duty MM of the day. g

Karhail1 MM and so on so forth.

ihrmpl=et Knur1 MM and so on so forth.
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Link Roster (Digital Courts)

Column 1 Column 2 Column 3

mmI Nl Act
-01)(Digital

I

(s„igdha Sa&£ria)
MagistrateChief Metropoli

Patiala House Couttsl New Dellu

I

1023/CMM/PHC/New Delhi. Dated: 02.02.2023

-h-F.ast/Saket

1.

2.
3.

4.

Delhi.
Patiala House Courtl New Delhiy

Delhi.
North1 North-West/Rohini,

Delhi/New Delhi.
North, Nolth-West/Rohini,

-south1 south_East/Saket, Delhi/New

The Chief Prosecutorl New Delhi' Dlstricjs'

pIt: : ::::It);;}:T:f::::):;I}=a: :: ii : aji;f)}};b ; i:: j Et g k =sa)r bae £ou n s &

The Law Officer1 Tihar Jail, Delhi. { /
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16.

(Snigdha SaX/aria)
Chief Metropolitaq Magistrate
Pdtiala House Coutts, New Delhi.


